) 0.A. No23/2012

ORDER DATED 13" OF JANUARY, 2012

QR Delinry v s LS e PP ERS
Viz
Unton of lndia & Others .. ... ... .. Respondents
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HONBLE MR, AKX PATNAIK, JUDICIAL MEMBER

Heard Sni NR. Routray, Ld. Counsel appeanmng for the
appheant and 8o 8 K. Opha, Ld. Standing Counsel appeanng for the
Respondents/Rlys, on whom a copy of this O A has already been served and
perused the matenials placed on record.

. Thas Hngmal Apphcalion has been filed by the apphicant
with the fuﬂmwng DTaYeT -

“*a) To direct the Respondents to tevised the pay :
of the apphicant at Grade Pay of Rs 1800/ in P.B-1
of Rs.5200-20200/- w e £ 01.01.2006,
by To direct the Respondents to pay the differential
arrear salary woe.f. 01.01.2006 to all the date of
actual pay revision”

3. During the course of hearng, 1t was brought to our nofice that
representation dated 16052011 wvide Annexure-A/4 to Respondent No.2 15
pending for ordess/decision.  In view of this, Sn Routray, prays that the
apphicant’s grievance shall be redressed  if Respondent No 2 s directed to
eomsider the pending representation within a specific tune frame.

4. Having regard to the submssions made and  as agreed to by

the 1.d. Counsel for the parties, without going mto the ment of the case,
Respondent No 2 is hereby directed to consider and dispose of the pendmng

representation vide Annexure-A/4 with a reasoned order withim 2 period of



3 i
45 days from the date of recetpi of copy of this arder
o S, With the above observabion and dwectiom, this O.A,
disposed of af the admission stage siself  No costs.
~&. Send  copws  of this order along with paper books to
Respondent Nos.2 & 3 (at the cost of the apphcant) for comphiance and free
coptes of this order be made over fo the Ld. Counsel for the parties,
7. 8n NI Routray, Ld Cowmsel sppesning, for the appheant
undertakes to deposit the postal requisites by Mondayae [}, ], o1

'loR—

DL MEMBER v ADMN. Ml




